






























































THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEc.. 3(i)]

contents of .the paras to are true to my personal
knowledge/derived from official record) and para - to are
believed to be true on legal advice and that | have not suppressed any material facts.

Date :
Place :

Signature of the appellant or authorised officer

FORMIIi
[ See Rule 20]
Petition under sections 31(6)/31A of the Energy Conservation Act,2001 read with
section 121 of the Electricity Act, 2003
BEFORETHE APPELLATE TRIBUNAL FOR ENERGY CONSERVATION

AT NEW DELHI
, (Original Jurisdiction )
Original/Original Special Petition No........... of 20....
Between
AB. ...........Petitioner(s)
And
C.D. ...........Respondent(s)

[ including appropriate commission/adjudicating officer ]
( with address )

The petitioner/s above named beg/s to prefer this original petition for issue of orders or
instructions or directions under sections 31 (6)/31A of the Act read with section 121 of the
Electricity Act,2003 and state as follows :--

1. The address for service on the petitioneris .....................

2. The address for service on respondent/s appropriate commission/adjudicating officer
isfare............ccce..

3.Whether direction/order/rule/instruction sought for is within jurisdiction of the
Appellate/Tribunal under section 31(6)/31A read with section 121 of the Electricity
Act2003 S

4.Set out the details and explain the circumstances under which the present &iéiﬁé]
petition is being moved.

5. Set out the details of representatjons/demands made on the respondent /appropriate
Commission/State designated agency and reply/order received.

6. Set out the grievance or prejudice caused to the petitioner and consequences of not
issuing directions/orders/instructions prayed for.

7. Set out the basis of claims, legal contentions/grounds based on which reliefs are
sought for.

8. Whether proceedings, if any already instituted before other forums and the result of
the proceedings.

9 Whether any other remedy is available under the Energy Conservation Act, 2001 or
any other statutory provision of law or rule, if so, why not invoked.
(set out in detail ) :

10. Whether petition in respect of reliefs prayed for any proceeding is pending before the
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Appellate Tribunal at the instance of respondents / or any other third party.

11. Particulars of fee payable and details of bank draft in favour of the Pay and Accounts
Officer, Ministry of Power, New Delhi.

In respect of the fee for appeal.

Name of the Bank Branch payable

1. DD No. dated
2.
3.

11. List of enclosures and copies filed

(1)

(2)

(3)

(CIREN \
12. Whether the copy of memorandum of petition with all enclosures has been forwarded
to all respondents and all interested parties, if so, enclose postal receipt/courier receipt
in addition to payment of process fee as specified by these rules.

13. Any other material particular which the petitioner deems relevant for the petition may
also be set out.

14. Relief sought for :

(a)

(b)

(c)

Dated at this day of 20.

Counsel for Petitioner(s) Petitioner(s)
; DECLARATION

The petitioner (s) above named hereby solemnly declare (s) that nothing material
has been concealed or suppressed and further declare that the enclosures and
typed set of material papers relied upon and filed herewith are original or fair
reproduction of originals or true translation thereof.

Verified at dated at this day of 20 .

Counsel for Petitioner(s) Petitioner (s)
VERIFICATION

| (Name of the petitioner) S/0.W/0.D/o. (indicate any one,

as the case may be ) age working as __ in

the office of resident of do hereby verify

that the contents of the paras to aré true to my personal

knowledge / derived from official record ) and para to
are believed to be true on legal advice and that | have not suppressed
any material facts '
Date :
Place :

Signature of the Petitioner or authorised officer

1235461125
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FORM Il
[ See rule 20 ] ,
INTERLOCUTORY APPLICATION
BEFORE THE APPELLATE TRIBUNAL FOR ENERGY CONSERVATION
' 1 A NO. OF 20
In
Appeal/Original Petition No. of 20 .

CAUSE TITLE

Set out the Appeal no. of 20
Appeal / Petition short cause title

Set out the Appeal No. 20

Cause Title — Interlocutory Application

Petition for stay/direction/dispense with/condone delay/calling records

The applicant above named state/s as follows

1. Set out the relief (s)
2. Brief facts
3. Basis on which interim orders prayed for
4. Balance of convenience, if any :

(All interlocutory applications shall be supported by an affidavit sworn by the
applicant/on its behalf and attested by a Notary Public).

DECLARATION

The applicant above named hereby solemnly declare that nothing material

has been concealed or suppressed and further declare that the enclosures and
typed set of material papers relied upon and filed herewith are true copies of the
originals or fair reproduction of the originals or true translation thereof.

Verified at dated at this day of 20.

Counsel for Applicant Applicant
VERIFICATION

| (Name of the applicant) S/o.W/o.D/o. (indicate any one,

as the case may be ) age working as in

the office of resident of / do hereby verify

that the contents of the paras . to are true to my

personal knowledge / derived from official record ) and para to
are believed to be true on legal advice and that | have not suppressed
any material facts. ;

Date :
Place:
Signature of the Appellant/Petitioner or authorised officer
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FORM IV
[ See rule 22]
CAVEAT PETITION
Memorandum of Caveat
Before the Appellate Tribunal for Energy Conservation
(Caveat No. ____of 20)

CAUSE TITLE
Between ,
A B isnsisisumnsyannes Caveat or
And
(o] » ERPEmOIR— Expected Appellant/Petitioner

Set out details of the order against which appeal/application/petition is expected in the
matter of dispute between AB and CD.

2. (a) Address for service on the caveator
(b) Address for service on the Counsel for the caveator

3. Specify the authority who passed the order with reference number and date (enclose copy
of order appealed against).

4. Set out the details of expected Appellant (s)/Petitioner (s)
With address (i) ]
(i)
(iii)
5. Prayer : Let no orders be passed in the appeal expécted to be filed or any interlocutory

application that may be preferred by the expected Appellant/Petitioner without service of
notice on the caveator. _

The caveator undertakes to accept service of appeal or petition or application and appear
before this Appellate Tribunal on the date and time at which the appeal/petition/application is
moved by Respondent/expected appellant/petitioner. *

Dated at New Delhi Day of (Month) 20 .

Counsel for Caveator Caveator
Verification

The caveator above named state and verify that the contents of this caveat lodged are true
and correct.

Verified at New Delhi on

This day of 20 .

Caveator

2335 GI/2012—10
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FORM NO. V
[ See rule 59]
Pending/Disposed of
APPELLATE TRIBUNAL FOR Energy Conservation
BENCH

Application NS' in of 200
- Applicant/s/3 party/Appellant/Petitioner
Vs

- Respondent/s
Application for Inspection of documents/records under rule 57

| hereby apply for grant of permission to inspect the docurhents/records in the above case.
The details are as follows :-

1. Name and address of the person seeking inspection :

2. Whether he is a party to the case/his legal practitioner and if so,
his rank therein.

3. Details of the papers/documents sought to be inspected............. .

4. Reasons for seeking the Inspection ..... S5 e e S 5§ e

7. If a third party, whether a vakalanama has been filed with court fee

stamp ...
Verification :
B3 S s a8 o o state that the above facts are true and correct.
Place
Date : : Applicant
Office Use :

Granted inspection for hours on /rejected.

Registrar

APPELLATE TRIBUNAL FOR ENERGY CONSERVATION
Endorsement after inspection:

| , the applicant above named inspected the documents/records on .......... in the
presence of Mr....................... between ... to

Applicant/Counsel
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Form Vi
[ See rule 67 ]
FORM OF VAKALATNAMA
APPELLATE TRIBUNAL FOR ENERGY CONSERVATION
BENCH
Appeal/Petition /No. of 200__
Appellant/s
Vs
Respondent/s
| [ NVTE J. S YO S —— Appellant No............. /Respondent NO................. in the

above appeal/petition do hereby appoint and retain Shri ....................coci
.............................................. Advocate(s)/ 10 appear, plead and act for me/us in the
above appeal/petition and to conduct and prosecute all proceedings that may be taken in
respect thereof and applications for return of documents, enter into compromise and to draw
any moneys payable to me/us in the said proceeding and also to appear in all applications
for review and for leave to the Supreme Court of India in all applications for review of
judgment.

Place : : Signature of the Party
Date : |

Executed in my presence. “Accepted”
*Signature with date : ~ *Signature with date
(Name and designation) (Name and Designation)

(Address for service on the counsel for
Appellant/Respondent. Furnish

Full address..............ccoeeeee
Phoneno......................

FaX I00: s 5 smus s s svsens sss

*The following certification to be given when the party is unadquainted with the language of
the vakalatnama or is blind or illiterate:-

The contents of the vakalatnama were truly and audibly reéd over/translated into..............

....English/Hindi......... language known to the party executing the vakalatnama and he seems to have
understood the same. :

Signature with date
(Name and designation)
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Form Vil
[Seerule 70] _

APPELLATE TRIBUNAL FOR ENERGY CONSERVATION
BENCH {

Appeal/Petition/ /INO. of 20

Appellant/Applicant
Respondent/s
AFFIDAVIT
By 00 5553 s o e s s 0 aged....................... years, son/daughter/wife of ............
.................... --....(name and occupation of the deponent).................c...ooo
residing at (fulladdress) ... do hereby swear in the name of
God/solemnly affirm and state as follows :
- Para. 1
Para. 2
Para. 3
Contents of paragraphs nos. ... ERRRUT are within my personal knowledge and
contents of Paragraphs nos.......... . are based on information received by me which |

believe the same to be true (state the source of information wherever possible and the
grounds for belief, if any ).

Place : Signature of the deponent

Date : Name in Block Letters

No. of corrections on page nos.

Identified by : Before me

Swom/solemnly affimed before me on this the day of ...200.......... "\
Signature

(Name and designation of the
- attesting authority with seal)
*To add endorsement in Form No. '
when necessary
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APPELLATE TRIBUNAL FOR ENERGY CONSERVATION
- FORM VI
[ See ruie 73]

Certification when deponent is unacquainted with the language of the affidavit or is blind or
illiterate.

Contents of the affidavit were truly and audibly read over/translated into ......................
Iangdage known to the deponent and he seems to have understood the same
and affixed his signature/mark.

(Signature )
- Name and designation with date.

FORM IX
[ See rule 76(3)]

APELLATE TRIBUNAL FOR ENERGY CONSERVATION

............... BENCH
Appeal/Petition No......... (@] S [0 S—
Between
....................................... Appellant/Petitioner
(By Advocate Shrl ............. )
and
...................... Respondent/s
(By Advocate Shri ............ )

Under Section 31 A of the Energy Conservation Act,2001 read with section 120 of Electricity
Act 2003 r/w Civil Procedure Code

. Whereas the Appellate Tribunal suo motu or dn consideration of the request made by Shri
....................... ( Appellant/Petitioner No. ) having been satisfied that production of thé
following documents/records under your control/custody is necessary for proper decision of
the above case, you are hereby directed to cause production of the said documents/records |
before this Appellate Tribunal /forward duly authenticated copies thereof on or before the |

(Enter description of documents requisitioned ).

“By Order of AppellateTribunal

Registrar 1
Date:
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FORM X
[ See rule 85]
APPELLATE TRIBUNAL FOR ENERGY CONSERVATION
........... BENCH :
Appeal/Petition No............... of 20...............
Deposition of PW/RW
1. Name :

2, Father’s/Mdther’s/Husbénd's name :
3. Age : |

4. Occupation :

5. Place of residence and address :

6. Name of the officer administering the

Oath / affirmation :

7. Name of the interpreter if any, duly
sworn/ solemnly affirmed :

Duly sworn/ solemnly/ affirmed
Examination-in-chief : By
Date :

..............................................................................

(Signature of_ the witness on each page)

Statement of witness as recorded was read over/translated to the witness, who admitted it to
be correct. ,

Signature of the Member of the Appellate Tribunal with date
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FORM NO. XI
[ See Rule 87]
CERTIFICATE OF DISCHARGE
Certified that s @Ppeared  before  this  Appellate
Tribunal as a witness/in/ No. ................ .of 20...... , on behalf of the
appellant/petitioner/respondent/as court witness on this cevereee...day of L...200... ...
and that he was relieved at ....................on...............
He was paid/not paid any travelling allowance. and daily allowance/Batta of
Date :
Signature of the Registrar
(Seal of the Appellate Tribunal)
FORM NO.XII
[See rule 103]
Appellate Tribunal for Energy Conservation
Register of Special Leave Petitipn(SLPs)/Appeals to Supreme Court (SC)
Sl. | No. of | No. of Name of Date of Date of SLP Interi Final Direct- | Steps | Remark
No | SLP/ | the the dispatch receipt | dismiss m order ion taken ‘s
appea | case Applicant of of ed/ Directi In the If any, | for
I appeale I records records | allowed on appeal for comp
befor | d | Respond to SC fromSC | with If any, | with date | complia | lianc
e the | against ent date with nceby |e
Supre date the
me Appellat
Court e
; Tribuna
I

[F. No. 10/2/11-EC]
JYOTI ARORA, Jt. Secy.
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